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CENTRAL ADMINISTRATIVE TRIBUNAL
Principal Bendh
New Delhi

0.A, No. 963 of 1991 [Bte of Decision: 29,5.1995

~

HON'BLE MR. S.R. ADIGE, MEMBER (A)
HON 'BLE MRS, LAKSHMI SLAMINATHAN, MEMBER (3)

shri Soni Singh,

s/o shri Kalli,

Booking El erk,

Railway station,

Mmans2 (Punjab) APPLICANT

(Nene appeared)

VERSU S

1 Union of India through
the General Manager,
No rthern Railuway,
Barodd Housey
New DBlhi,

.2+ The Divisional Reilway FMapager,

Northern Railuay,
State Mhtry mad,
NBU DBlhi- tecoe RESPGNDEN TS

(None app eared)

D RDER (O RAL)

BY HON'BLE MR. S.R. ADIGE, MEMBER (A)

In this @pplication, shri Soni Singh
has impugned the order - da ted 12,4,51 (Ann. 1)
reverting him to Group 'O post of waterman
gra@de Rs .750=540 and ha@s prayed for his
reinstatment b the post of Booking Cleck,
Grade Rs.975-1540 with all consequential

benefits.

24 None @ppseared for the applicdnt or for

the respondents whn the cd@se wascalled out

8l though we weited till 3,00 p.m, to=day. As this

is 2n old case, we 2re proceeding to dispose it

of on the b3sis of the materials on record,.
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3. shor tly st2ted the 3pplicant uids |
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uofking ag a Booking Clerk on ad hoc basis at
Mansd Reiluwdy st2tion from 1.4.80. Thers 2re
. four posts of the booking staff a2t that station

as per details given belouw:

One post Rse 1600 = 2600

| Tus posts. Rs, 1400 - 2300

One post Res 975 = 1540
4, - The @pplicant was working against 'the
Rs.,975 = 1540 post. onsequent to the
impending retirement @, 8.fs 31.3,50 of the
booking Supervisor working aga2inst Rs.1500 =
2600 post, one shri C.p. G2rg wads transferred
from ano ther station to fill up that post by order
dated 2,90 about three weeks inm adwnce W
facilitats the teking over of charge. During
the period over 13p the applicant appears to
havg been asked by the station Supdt. to
proceed on ledve, on the assurance that
- thereaf ter he would be taken back on duty, but
inste®d one Shri Ram Milan another wateoman
working at tha't station uwas po stad as Booking
Clerk (Rs«975 = 1540). The applicent thereupon
Filed OA 1334/90 praying for a direction to be
allowed to rejoin his duty 8t Mansd Railway
Station 8s Bodking Clerke The 0.,A., wds 2llowed
by judgment dated 31'.8.90 and the Resgponden ts
were directed to repost the applicant 8g Booking
Clerk (Rs.975 = 1540) on ad hoc basis a%

Railuay
Mansal_station Wwith immediata offect.
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5. The applice@nt adnits that he rejoinad
as Booking Clerk on 12.10,90 (para 2 of rejoinder)
but wa8s again relieved on 31.1.91. The resp=~
ondents contend that pursuant o the Tribunalts
order dated 31.8.,90 they issued order datad
12,10,90 reposting the applicdnt 2g 2d hoc
booking clerk 2t Mansa Railwdy 5tation, but
méde it cle@r that this 8d hoc arrangenent
wuld continue only till such time @s the
perm@n it incunbent Shrl C.P. Garg alreddy
postad {vide‘ their of fice order d2ted 25,4,90
F'mm Kai thal resw duty at Mansa, Upon

Qﬁri Garg 3ssuming charge of the post of
Booking Supervisor at Mans2 (Rs,1600 ~ 2600) on
23:1,91 the ad hoc arra8ngenent whereby tha
applicant was looking after the duties of

booking clerk was discontinued on 31.1,91,

6. It is well settled that an ad hoc
promo tion is essentially a stop ga|b arrangemen &
mad;a in the public and adninistrative interest
0 that work is not hampered pending the making
of resgular arrangement, It gives no employee
an enforceable legal right to claim ocontinuancs
of such ad hoc promotion,if the competen t

au thori ty ’can cludes thet the administrative

in terest no longer warrants its con tinuance.
Under the circumsta@nces, if upon shri Gargls
joining as Booking Supsruisor (Rs.1600 = 2600
Wegefe 23.1491 the respondents concluded that
the adninistrativz interest no longer warren ted

the @pplicent's continuance @s 2d hog Booking
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Clerk (Rss975 = 1540) and the 2pplicént wis
ordered tv be reverted to his substantive post
of wateman (Rs:750 - 940) the @pplicént cannot
claim that he has an enforceable legdl right

v continue @s booking clerk. It is not the
applicant's case now that any person junior to
him has been 8ppdinted @s Booking Clerk on

zaa hoc basis at Mansa Railuay staion after

shri C.P. G@rg joinsad there as Booking Supervisor
while he himself has been reverted,@s was his
caée in 0.A No., 1334/90 uhien Rem Milen was R
_posted 8s w2terma@n on ad hoc b2sis uhil:ﬁt he ‘!'m'wxi{'/,-

0
was 14 fo\lzf[,

Te The applicdnt has liaid gre2t stress
on that position of the judgnent dated 31.8,90
wherein aftesr qué ting the ruling in J£thanand's
v T Tihwnal
case/,wad observed Mordinarily the guestion of
rgverting him to @ccommodate 28 junior person
would not 8rise. He c2n be revaerted oply if
he fails to pass thes exam'ination for reguléri=-
sation after re@son2ble opportunities have
been provided t him to pass the selection test ,"
The applicant has 2sserted that this observation
implies that he could not be reverted unless
re2sonable opportuni ties were given to him to
pass tho selection test, and no such reasonable
ob;’:ortunities Were given i him/.in as much 2s

e was reverted in January, 1991 itseif)uhile the

selection test in which ’d\e applicent filed was
held in June, 1991,
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8e It isma2nifest that these

obssrvations havae to be read in the contaxt
of the a8dninistrative and public interast
which would justify the need For the ad hoco
arrangenen ts 0 con tinue per se.

Where ths competent authority are s2tisficd
that the adninistrati ve and public interest
no longer require continudnce of the 2d hoc

promo tions, the 8pplicant does not get 2

( prerenp tive right to continue 8gainst that

i."\. n\tx)’
ad hoc 8rranganent aven if adsdhes meanuwhile

he wds not given an opportunity to clegr

the selection tast.

9. From the applicant?'s rejoinder

it appedrs that he has alsg filed & COpP
alleging,non»in\wpl’ehmtation of the Tribunal's
order dted 31,8,90, 1In his rejoinder he
has f‘u:f'ther stated that the respondents havs
adnitted @and contended in their reply to

tha COp that persons junior o the 3pplicant
are continu:‘mg‘tm hdld the post of Booking
Clerk. Presumably this refers to railuay

st2 tiony in the nivision other than Mansa,
That (Cp isnot before us and Wwe are not
awarg of its contents. It is 28lso not cledr
from the materials on r esxord uhegg thers is 2
Division=uise seniority list of waterman, or
even whether persons 3ppointed as Booking
Clerks on ad hoc b3sis can bg shifted from one
st3 tion to nother depending on availability
of work., The @pplicant in his rgjoinder has

/M |




stated that He.wrked as Booking Clerk {(ad hoc)
at Kotli Kalen meiludy station from 1.4,80 to
No vember, 1986 and has been working at Mansa
Reilway station, since then, and presumably.
Therefore some fom of mobility doss 3ppedr to

exist,

10, thder the circumstances, while it is
not posdible for us to grant the 2pplicant his
prayer ¥ be reposted 2s Booking Clerk at

Mans2 Railway station on ad hoc baslis, nothing
cont@ined in this judgnent will preclude ths
rgspondents, wcdncies and rules permitbing, from
considering the app‘licant for 2eing put to work
8s 8 Booking clerk on ad hoc basis in any other
railway station within the Division in 2ccordence

Wwith his seniority and wrk experience.

1. This 0.,A. st®nds disposad of

8ccordingly. No costs,

/ / 26Y; .:/\(h('_ N
(MRS, LAKSHMI SLANMINATHAN) (5.7, ADW{
Menber (J) Menber (A
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